°ITEM NO.4 COURT NO.1 SECTION IVA

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (C)N0.20238/2006
M/S. MARUTI CLEAN COAL & POWER LTD.
VERSUS

B.L. WADHERA & ORS. Respondent(s)
(With appln(s) for directions,c/delay in filing SLP,interim
Relief and prayer for interim relief and office report )

(for final disposal)

Date: 04/02/2010 This Petition was called on for
today.

CORAM :
HON’BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.M. PANCHAL
HON’'BLE DR. JUSTICE B.S. CHAUHAN

For Petitioner(s) Mr.Mukul Rohtagi, Sr.Adv.
Mr.Ranjit Kumar, Sr.Adv.
Mr.Saurav Kirpal, Adv.
Mr.Ayush Agarwal, Adv.
For M/S Suresh A. Shroff & Co.,Advs.

For Respondent(s)1 Mr.Vikas Singh, Sr.Adv.
Mr.Anurag Sharma, Adv.
Mr.Sanjeev K.Bhardwaj, Adv.
For Mr. R.C. Kaushik,Adv.

R.NO.5 Mr.Ajit Kumar Sinha, Sr.Adv.
Mr.Ambhoj Kumar Sinha, Adv.
Mr.Ashwarya Sinha, Adv.
Mr.Swetabh Sinha, Adv.

UPON hearing counsel the Court made the following
ORDER
I.LANO.3:
Mr.Mukul Rohtagi, learned senior counsel for the

petitioner-applicant started his arguments at 11.55 a.m. and

concluded at 12.25 p.m. Thereafter Mr.Ajit Kumar

learned senior counsel for the respondent5-SECL started his

Petitioner(s)

hearing

Sinha,

arguments and concluded at 12.25 p.m.. Thereafter Mr.Ranijit

Kumar, learned senior counsel for the applicant started his
2

arguments and concluded at 2.10 p.m. Thereafter Mr.Vikas

Singh, learned senior counsel started for respondent no.1

started his arguments and concluded at 2.45 p.m. Arguments

concluded. Orders reserved.

SLP(C)N0.20238/2006:



Adjourned. List after the orders/judgment in

I.A.No.3 in the present Special Leave Petition.

(G.V.Ramana) (Veera Verma)
Court Master Court Master



